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Petitioner 

Advocate for the Petitioner(s) 

Versus 

Or s !__ 	Respondent 

__Advoeate for the Responueiii(s) 

CO RAM 

The l-lon'bleMr. A.V. Haridasan 	 .• 	Judicial riember 

TheHon'bleMr. 	Singh 	 .. .. Administrative ernber 

I. 	Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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73 of 1987 

1. Ravindra R. Dube, 

DhuliF Jiwahhai Panchal, 
C/o. Jayantilal K. 
:'.c.p.P. Hapa 
91st. JamnF'oar 	 .. ?\i1pli rt5 

Versus 

L. Union ol 1fldLa, 
Through 
9ivisional Rai1\•'a' 	rn 1  
ajkot DivisicTh. 
Kothi C on C 

.ajkot. 

2 	3tation lUnc 2.1st: slest, 
Railway station, 
Fp5-36O 101• 
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counsel on either side. The grievance of the p: 

So. 1 and 2 is that though the first amplicant has h 

norking as Substitute Pointsman from the year 1973 

the second app1icnt has been working since 1974 ar 

though the first a - nlicant was screened in the yeT 

1976, in regularising their services, the Railway 

uthorities have not considered their services ti 
/ 	2t eJ 

rhc • ar 1979 with 	O3on that they haveempane1i. 

bolow the persons who had lessc 1250Jc: o ••- 

thafl the applicants. Since thels  
V I CJ 	 - 

r:ct 	the aprlic:nt filed this aoplicaticn , 

fc. a 
direction to the resnonert to rou1r--' 



V 
applicants in service with effect from the date on 

which any persons junior to them have been regulerised 

in service. The respondents have resisted the application 

on the ground that the applicants have been given 
___ I- 
placlng in the panel in accordance with the available 

service record. 

2. 	When the matter came up for hearing, learned 

counsel for the applicants submitted that the applicants 

would be able to convince the authorities that their 

services commenced on a date .i the year 1979 and if 

the Railway Authorities consider this aspect, it will 

be possible for the department to grant relief to them. 

Learned counsel for the respondents agreed that the 

Railway Authorities have no objection in considering the 

representation and to assign the due placement to the ,- 

applicants if they are satisfied about the bonafidclaini. 

In the 	 of the facts and circur stances, we 

dispose of this application with a direction to the 

applicants 1 and 2 to make a representation each detailing 
all 

their grievances and givingdetails of their services7  
/ 

—pe.ice evidenceAr in support thereof within a month 

from the date of communication of this order to the 

first respondent and with a direction to the first 

respondent to dispose of this representation in accordance 

with law within a period of two months from the date of 

receipt of such representation. In case the applicants 

feel aggrieved by the outcome of the representation, 

they will be at liberty to move the appropriate forum 

f or t?lief. There is no order as to costs. 
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A V Haridasan 
Administrative Member 	 Judicial Ivèmber 

* Mogere 


